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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No. 84 of 2024 (EZ)
(Earlier O. A. No. 319/2024/PB)

In Re: News item titled"Bermo ke Mahua tand mel.
avaidh balu ke khel mai saikaro tractor se aam
log ho rahe pareshan" appearing in News Wing
dated 19.12.2023.

. Applican t (s)

Versus

Jharkhand State Pollution Control
Board & Ors. . Respondent (s)
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No.
1. Counter Affidavit on Behalf

01-07of Jharkhand State Pollution
Control Board.

2. Annexure-A True copy of Board's
letter/Ref.No.B-1102dated 03.05.2024 08

3. Annexure-B True copy of letter no.
796 dated 14.05.2024 of District 09-13
Mining Officer, Bokaro

Filed by: -

Advocate
JSPCB, Ranchi

KUMAR ANURAG SINGH
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O. A. No. 84 of 2024 (EZ)
(Earl~ero. A. No. 319/2024/PB)

In Re: News Item titled "Bermo ke Mahuatand mei
avaidh balu ke khel mai saikaro tractor se aam
log ho rahe pareshan" appearing a n News Wing
dated 19.12.2023

1~

:

Applicant(s)

Versus

Jharkhand State Pollution Control Board
& Ors.

Respondent(s)

Affidavi t on behalf of State of Jharkhand in

compliance of the order dated 04/04/2024.

I, Ashutosh, son of Shri D.K.Tiwary presently posted

. , as Environmental Engineer, Jharkhand State Pollution

and am duly authorized to swear

and do here by solemnly state and
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1. That, at present, I am working and posted as

Environmental Engineer Jharkhand State pollution

Control Board, Ranchi and as such, I am well

acquainted with all the facts and circumstances of

this case.

2.That, I have gone through the order dated 04/04/2024

passed by the Hon'ble National Green Tribunal,

Principal Bench, New Delhi and have understood the

contents therein.

3.That, I have been authorized to swear this affidavit

by the Competent Authority. Further, it is stated

that I have gone through the relevant files and

records in the present case.

4.That, the instant Original Application initially

registered as O.A No.319/2024, was taken up Suo moto

the Principal Bench of Hon'ble NGT on the basis

item titled "Bermo ke Mahuatand mel

balu ke khel mal saikaro tractor se

ho rahe pareshan" published in News Wing

:>
C)

Z illegal sand mining lS rampant in Mahuatard under

19.12.2023 wherein it has been alleged that

BerI10 sub-division of Bokaro district of Jharkhand

59



-~-

illegal sand mining is rampant In Mahuatard under

Bermo sub-division of Bokaro district of Jharkhand

and it has been revealed in the news item that

hundreds of tractors are involved In transporting

illegally mined sand and this activity goes on

throughout the night even making it difficult for

the residents to sleep and the students to study and

lS also causing serlOus noise pollution.

The news item also discloses that such trucks

containing illegally mined sand cross through Putka

Heed, Barki Punu, Tirla and Mahuatard and such

illegally mined sand is sold at a very high price.

5.That, it is humbly stated and submitted that in Vlew

of sUbstantial lssue relating to compliance of

environmental norms raised in the said news item,

the Principal Bench of Hon'ble Tribunal, New Delhi

vide Order dated 04.04.2024, was pleased to implead

the following as respondents in the matter:-

(i) Jharkhand State Pollution Control Board, through

its Member Secretary.

Pollution Control Board, through its

Secretary.
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(iii)Deputy Commissioner/District Magistrate, Bokaro

6.That, it lS humbly stated and submitted that In

pursuance of the said order of Hon'ble NGT,

Principal Bench, New Delhi passed In O.A No.319 of

2024, the Section Head, Dumka on the direction of

competent Authority of the Board, vide letter/ref.

no. B-II02 dated 03.05.2024, directed the Deputy

Commissioner-cum-Chairman, District Task Force

(Mining),Bokaro and the District Mining Officer-cum-

Member Secretary, District Task Force (Mining),

Bokaro to submit Action Taken Report (ATR) against

the alleged illegal sand mining as revealed in the

News Item dated 19.12.2023 published in the News

Wing.

Photocopy of letter/Ref.No.B-1102

dated 03.05.2024 is annexed and

marked Annexure-A

7.That it lS humbly stated and submitted that the

District Mining Officer, Bokaro in response to the

submitted the action taken report vide

dated 14.05.2024. The Report inter

brief account of the actions, taken

mi ni nq, transportation and storage

.---:-==.- .
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of sand and the action taken under the provisions of

Mines and Minerals (Development & Regulation) Act

1957 and the Rules made there under and the relevant

sections of IPC which has been summarized in tabular

form as follows:-

Quantity RemarksSl No. of No of Penalty
Vehicle FIR's realised

lodgeno

1.. o 80,000 Rs.60,OOOrealized from six
Seized tractors in Mahuatard
P.S for illegal transport
of sand on 19.03.2018

600 cuft 06

2. o 20,000 Rs.20,OOOrealized from six
seized tractors in Mahuatard
P.S for illegal transport
of sand on 03.10.2018

200 cuft 02

3. o 10,000 Rs.I0,OOOrealized from six
seized tractors in Mahuatard
P.S for illegal transport
of sand on 06.10.2018

100 cuft 01

4. o 10,000 Rs.I0,OOOrealized from one
seized tractor in Mahuatard
P.S for illegal transport
of sand on 01.01.2019

100 cuft 01

5. o 20,000 Rs.20,OOOrealized from one
seized tractor in Mahuatard
P.S for illegal transport
of sand on 03.07.2019

200 cuft 02

o 10,000 Rs.I0,OOOrealized from one
seized tractor in Mahuatard
P.S for illegal transport
of sand on 06.05.2020

6. 100 cuft 01

7 . o 10,000 Rs.I0,OOOrealized from one
seized tractor in Mahuatard
P.S for illegal transport
of sand on 18.05.2020

100 cuft 01

o 50,000 Rs.50,OOO realized from two
seized tractor in Mahuatard
P.S for illegal transport
of sand on 29.05.2020

Rs.I0,OOO realized from one
seized tractor in Mahuatard
P.S for illegal transport
of sand on 30.06.2020

8. 500 cuft 05

cuft 01 o 10,000
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10. 300 cuft 03 0 30,000 Rs.30,000 realized from
seized tractors in Mahuatard
P.s for illegal transport
of sand on 25.02.2022

1I. 100 cuft 01 0 0 FIR was lodged by Ilc Mines
Inspector in Mahuatard P.s on
25.02.2022 for illegal
transportation of sand.

12. 100 cuft 01 01 0 FIR was lodged by Mines
Inspector,Bokaro on 29.08.2023
in Mahuatard P.s against
seized one tractor for
illegal transport of 100
cuft sand loaded in it.

13. 300 cuft 03 01 0 FIR was lodged by Mines
Inspector,Bokaro on 15.12.2023
in Mahuatard P.s as Case
No.43/23 against 03 seized
tractors for illegal
transport of 100 cuft sand
loaded in each tractor.

14. 30 cuft 01 01 0 FIR was lodged by Mines
Inspector,Bokaro on 03.05.2024
in Mahuatard P.s registered
as P.s Case No.21/24
against 01 tractor seized
for illegal transport of
30 cuft sand loaded in the
tractor.

Summary:

(i) Total Volume of sand seized 2830 cuft.

(iii)Total No. of Tractors'seized 29

~

~
~

--::1' C)
I 2!:
<.0

(iv) Total No. of FIR's lodged 04

(v) Total amount of Fine realized - 2.30 Lakhs

Photocopy of letter No.796

dated 14.05.2024 is annexed

and marked Annexure-B

lS humbly stated and submitted that the

Court may be pleased to accept the action
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taken Report submitted by the District Mining

Officer, Bokaro and/or pass such order as the

Hon'ble Tribunal may deem fit and proper for

adjudication of the matter.

9.That it is humbly submitted that so far as

computation of Environmental Compensation against

instances of illegal sand transportation is

concerned, JSPCB will act In accordance with the

stand taken by Central Pollution Control Board

regarding illegal sand excavation in the Affidavit

to be filed in O.A No. 60/2024(EZ) as directed by

this Hon'ble Tribunal in paragraph no.6 of Order

\- ~ated 29.07.2024.
-, . if ...
jl01 That, this Affidavit lS filed bonafide and In the

, ~ t t f' t'~ ~n eres 0 JUs lce.

.11.~That the statement made In forgoing paragraphs are
c·
~t~ue to my knowledge In annexure are true copy of

"
its original.

DEPONENT
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VERIFICATION:

2-6/7,Verified at Ranchi on this the day of November,

2024 that the averments & facts stated herein above

are true and correct to my knowledge and belief and

nothing material has been concealed therefrom.

DEPONENT

..,.
S
('j

:>
o
Z

. CD
i

• .C"'-oI
·rh
~

~.

I
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIP ADMINISTRATION BUILDING, HECCOMPLEX,DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400.851/2400852/2401847/2400979/2400139

, '

By Email Hon'ble NGT Matter
Time Bound (Urgent)

Ranchi, Dated ..(}31t>.sl.~.~....Ref. No. ~:-: .1.\.C>~

From,
Kamlakant Pathak,
Section Head, Dumka.

To,
The Deputy Commissioner - Cum -
Chairman, District Task Force (Mining),
Bokaro.
The District Mining Officer - Cum -
Member Secretary, District Task Force (Mining),
Bokaro.

Sub: - Action Taken Report against the illegal sand mmmg in light of the order dated
04/04/2024 of the Hon 'ble NGT, Principal Bench in O. A. No. 31912024 in News item titled
"Bermo ke mahuatand mai avaidh balu ke khel mai saikaro tractor se aam log ho rahe
pareshaan" appearing in News Wing dated 19.12.2023 - Regarding.

Sir,

With reference to the above noted subject, I am directed to inform that the Hon'ble NGT, Principal
Bench in its order dated 04104/2024 in O. A. No. 319/2024 in News item titled "Bermo ke
mahuatand mai avaidh balu ke khel mai saikaro tractor se aam log ho rahe pareshaan" appearing in
News Wing dated 19.12.2023 (copy enclosed) has suo moto taken up the matter for hearing. The
next date of hearing is 28/05/2024.

In view of the above, it is, hereby directed to submit the Action Taken Report in light with the
News iter titled "Berrno ke mahuatand mai avaidh balu ke khelrnai saikaro tractor se aam log ho
rahe pareshaan' appearing 1I1 News Wing dated 19.12.2023 to the undersigned by 10105/2024 so
that the report may be filed within time.

EncI: As above

You rs Sincerely

Memo N .. 1??:-:-.UO~

Sd/­
(Kamlakant Pathak)
Section Head, Dumka

Ranchi, Dated .. P.:?' ~.~.~.\~~
Copy to: The Regional Officer, JSPCB Regional Office Cum - Laboratory, Dhanbad for
information and it is directed to follow up with the District 1'a::;1-.Force (Mining), Bokaro and get the
report within the given time. _ t »>: _..t t"JA

~~\ t1»"}-O''\
(Kamlakant Pathak)
Section Head, Dumka
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